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(c¢) Since the vaccine developed is still
under the developmental stages and lot of
basic work ha, to be done before it can be
successfully use” in "the control of malaria
as prophylaxis. It is difficult to predict the
time ewhen it could, be available in the
»country for malaria prevention.
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Temporary Luggage porters

1882. SHRI RAMS'NGBHAI PA-
TALIYABHAI EATH.
VAKOLI:

. SHRI YASHWANT SINHA,;

Will the Minister 'of RAILWAYS be
pleased to state:

(a) whether it i a fact that 6ome
temporary Luggage Porters at New
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Delhi were drawing payment as Casual
Labourer from the Railway department
while simultaneously they were actually
on the pa, roll and appointment of Delhi
Press in the year 1985-86;

(b) whether vigilance -enquiries were
conducted and facts were estai blished;

(c) whether the same persons are still
working temporary porters at New Delhi
Parcel Office; and

(d) if so, the reasons therefor; and
what action the Railway Administration
proposes to take against these employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MAHABIR PRASAD); (a) No such
complaint hag come to the notice of the
Railway Administration.

(b) to (d) Do not arise.

Expansion of railway stations {a
Tamil Nadu and Kerala

1883. SHRI T. R. BALU. Will the
Minister of RAILWAYS be pleased to
state:

(a) what is the number of railway
stations that were allotted fund; in
Tamil Nadu and Kerala for expansion
during the last thfee years;

(b) what afe the details Of each case
including the amount spent and facilities
added; and

(c) what are the names of stations
included for expansion and modernisation
this year?

THE DEPUTY MINISTER IN THE
JUINISTRY OP RAILWAYS (SHRI
MAHABIR PRASAD): (a) 5 stations
have been selected to be developed at
Model Stations in Tamil Nadu and
Kerala,
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to Question* 278

(b) The five stations selected at
Model Stations are as under:—

{In Lakhs of Rs.)

Name of the station ~ Amount spent
Tamil Nadu

Madras Central .
Tiruchirapalli 22.19
Madurail 5.52
Coimbatore . 14.65
Kerala

Trivandrum 42.36
TOTAL: .

The facilities provide at the above
stations are renovation/face lifting of the
station building, raising of platforms,
provision of urinals, foot-over bridge;
platform shelter, drinking water facilities
improvements to  Re-servation-Cum-
Booking Office and Circulating Area, etc.
depending upon the specific requirement
of each station and availability of funds.

(c) No more station has teen selected to
be developed as Model Station during
this year.

Enforcement of Dowry Prohibition
Act
1884. DR. RATNAKAR PANDEY:
SHRI SURESH PACHOURI:

Will the. Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state:

(a) whether Government's atten-tion
has been drawn to a report which
appeared in the Indian Express dated 14th
April, 1988 under the caption "Amended
dowry Act" not enforced in fou, years;

(b) if so, the details thereof; and

(c) what are the reasonn for delay in
taking action?



